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We have perused the objec-
tions filed by the applicant
under Section 22(F) of the
Administrative Tribunals #Act
1985,

Among the grounds justify=
ing review of an order passed
by this Tribunal, the relevant
one is that the order could
be reviewed if an error XX
appargnt on the face of the
order, discernible. 0On a
careful perusal of the order
we do not find any error in
our order and we do not find
any ground for B reviewing
the same since we have con-
sidered the matter in extenso.

The contention of the
petitioner is that certain
posts of DOrivers were S
vacant in NTI for being fillec
in and the applicant should -
he considered in the matter
of filling up the vacant
posts.

In fact, we have already
dealt with this EBRXERXXRR
prayer of the applicant and
have also given necessary
directions in para 7 of the

Qrder.
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We, therefore, do nct find
any reason to elaborate on the
direction of the Tribunal,

In the result,the objection

- lacks substence and is rejected,
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